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6-12-95 for the applicant. 
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Issue notice to the respondents- 

to show cause as to why the application. 
be  not admitted. Returnable on 17-1-96. 

Member 

	

4~__ 

	

Vice_Chairman  

No show cause reply has been 

filed. The only question is whether by 

reason' of the opening words of the 

impugned order violation of Article 

311 of the Constitution can be implied. 

O.k* is admitted. Issue notice 
to the respondents. 8 weeks for written 

statement. No interim relief. A4re-J<j 

	

Memb'er 	. 	 Vice_Chairman 
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M '.Chanda for the app1icat. Mr 

S.A11,Sr.C.G.S.0 for the respondns, 

tIst:for hearing on 21.11.96. 

Member 

'or the parties submit that 

the 'date Is, ready for hearing tit' on-. 

23.6.97 for hearing. ..... 

H :  
Member 	 VICe-iCha man 

/2 9 ,  

/ 

#'v  
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23-6-97 	Ir.31i, SrC.G.3.C* informs that 

	

9 	 he has not\yet k received the records. 

We feel the"çecords pertaining to the 

	

) 7ke €a$Q -i-- 	ic' 	 selection. It\s necessary for a just 

	

-=t 	 decision. 

a  L 	
List for hearh on 44-97. 

/ I C 'V 	 73 
'1 'r 

- 	 Methber 	 ' Vq,3..Chairman 

l.a 

• 	
23'-6-97 	On the prayer of counsel for the 

?pttEJIt parties, case is adjourned 

1 	- 	 till 5-8-970 

	

A 	 iiei( 

im ) S 

5.8.97 	Division Bench is not sitting. 

• 	 Let the case be listed on 12.9.97 for 

hearing. 

I~ 	L-- By order 

(~J 	 trd 

12-9-97 	Learned counsel Mr.M.Chanda 

appearing on behalf of the applicant 

- 	 submits that this case relates to 

isgarta1a. 
• 	

Let this case be listed at 

	

C;k \\ 	
Tri:piri. when Bendi sits at Tripura. 

	

(,JJ4 ' JQi 7 	 The next date will be notified later. 

• 7 	gspo 
Member 	 Vjce...Chairman 

11 : 

4k 	-s 

3.6.98 	 On the prayer of Mr B.Das,learned 

	

U 	 counsel for the applibant the case is 
- 

adjourned till 13 .7.98 for hearing. 

Vice-Chairman 
pg 

- 
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O.A.No.268/95 

14.7.98 	 Heard in part. List it 

further hearing on 16.7.98.. 

Member - 	 Vice-Chairman \ 
nkm 

16-'798 	Hearing concluded. Mr.S.Li, 

learned Sr.C.G.S.C. prays for 10 days 

time for submission of records. Prayer 

- 

	

	is allo .ed. Judgmnt will be delivered 

only after receipt of records.. 

Member 	 Vice..sCq?V 

im 

I i 	 t L/,t 	 c 

/A/J 6a74 

I —( 

/' •?3 74 3ol 
, 
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L 28.10.98 
JuUgment deliverea in open court, 

•kept in seprate .shees. The application 

is disposed of. No order as to costs. 

Menber 	 Vi'e'-Cja?an 
h km 

.L. 
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C!NTRAL AD1INSTRATIV TRI3UNAL 

GUMAI }3ENCF : : 

OA.No. 268 	1995 

DAT OF DICISION. 

(pLTITIOThR(S) 

Mr B. Das, Mr A. BhattaCharjee.and 	
J~DVOCIC FOP,TI 
PETITI0N..R(5) 

VJR3JS 	 . 

RSPOUNT(S) 

Mr S. Au, Sr. C.G.S.C. 

fH HLN..i -. MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

TH1 HON 1 BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of 1ocal papers may be allowed to 
see the Judgment I 

To be referred to the Reporter or not ? 

whether their LordshipS wish to see the fair COPY 

of the judgment ? 

4 	hether the Judgment is to be , 

 circu1ate to the .ther 

Benches 7 

Judgment delivered by Fion'ble iice-Chair, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.268 of 1995 

Date of decision: This the 28th day of Ocotber 1998 

The Hon'ble Mr Justice D:N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Puniram Deb Barma, 
Village- Krishnamoha Kobra Para, 
P.O. Lembucherra, P.S. East Agartala, 
District- West Tripura 	 Applicant 
By Advocates Mr B. Das, Mr A. Bhattacharjee 
and Mr M. Chanda. 

- versus - 

S 

The Union of India, through the 
Secretary, 
Indian Council of Agricultural Research, 
New Delhi. 
The Director, 
Indian Council of Agricultural Research, 
ICAR Research Complex for N.E.H. Region, 
Barapani, Meghalaya. 
The Joint Director, 
Indian Council of Agricultural Research, 
ICAR Research Complex for N.E.H. Region, 
Tripura Centre, P.O. Lembucherra, 
West Tripura. 

By Advocate Mi S. All, Sr. C.G.S.C. 
Respondents 

0 R D ER 

BARUAH.J. (V.C.) 

In this application the applicant has challenged the 

impugned Annexure B order dated 30.8.1995 passed by the 

Director, Indian Council of Agricultural Research (ICAR for 

short), Research Complex for N.E.H. Region, Barapani, and 

prayed for orders. for setting aside and/or cancellation of 

the said order and also for direction to the respondents to 

reinstate the applicant in the service of temporary 

employee of ICAR and also for further direction to the 

respondents to give the applicant all the benefits 

il)~_~ 
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incidental to his service as temporary employee including 

the full pay and allowances for the period from 30.8.1995 

till date and to treat the period as on duty by the 

applicant as temporary employee. 

Facts for the purpose of disposal of this 

application are: 

The applicant joined ICAR Research Complex for 

N.E.H. Region, Tripura Centre as Casual -Labourer in the 

year 1986. This appointment was given verbally. 

According to the applicant he and his other colleagues 

were performing duties of regular and permanent nature. 

However, they had been treated as casual labourers for 

several years. Situated thus, the applicant and fiftytwo 

other similar employees approached the Hon'ble Gauhati 

High Court by filing a Writ Application (Civil Rule No.1 

of 1987) in the Agartala Bench seeking for direction to 

treat the applicant and the other employees as regular 

employees and to provide them with work for the entire-

year with all facilities and benefits. On 24.2.1987 the - 

Hon'ble Gauhati High Court passed an order in the 

aforesaid Civil Rule- directing the respondents to provide 

the 	casual labourers 	with work for the entire year. 

Thereafter, the 	applicant and the others were given 

temporary status by the respondents. By Annexure A order 

dated 21.3.1995 issued by the 2nd respondent- Director, 

ICAR, the applicant was given temporary status with 

effect from 1.9.1993. As per the said An'nexure A order 

the employee given temporary status would be liable to be 

,removed from service of casual labourer by giving a 

notice of one month in writing. 

The applicant has further stated that he was 

implicated in a criminal case for an offence punishable 
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under Section 394 I.P.C. The said case was pending at the 

time of filing of this application. According to the 

applicant he wa's falsely implicated. During the pendency 

of the said criminal case the 2n.d respondent, by Annexure 

B order dated 30.8.1995, terminated the service of the 

applicant with effect from the date' of completion of one 

month from the date of receipt of the order as per •the 

terms and conditions laid down in the Annexure A order 

dated 21.3.1995 granting him temporary status. As per the 

impugned Annexure •B order dated 30.8.1995 the applicant 

was terminated from his service on the ground that he had 

committed a criminal offence' punishable under Section '394 

I.P.C. and that he was arrested in connection with the 

aforesaid case. 

4. 	The contention of the applicant is that mere 

implication in a criminal case is not enough to terminate 

him from his service. The offence has, to be established 

and proved. The applicant has stated that he was only 

implicated' in the criminal case and the said case was 

pending at the time of filing of the application. 

Therefore, the order of termination was contrary to the 

known and established principles of law. Such termination 

is not only arbitrary and illegal, but alsounreasonable 

and unfair. The terms and conditions mentioned in 

Annexure A order, according to the applicant, did -not 

cover the case of the applicant. The , termination of 

service of the applicant is a dismissal from service by 

way of punishment, but without following the procedure 

prescribed. The order of termination 'was contrary to the 

rules and in utter violence of the principles of natural 

justice. The applicant, being aggrieved by such illegal 

termination, submitted Annexure C representation dated 

15.9.1995 before the 2nd respondent which has not yet 

A'_~ 
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been disposed of. As the termination was only on the 

ground of implication of the applicant in a criminal case 

it was bad in law and contrary to the established 

principles, and therefore, the applicant prayed for 

an order for setting aside the order of termination and 

also prayed for consequential benefits. 

5. 	In due course the •respondents have entered 

appearance and filed written statement. In their written 

statement the respondents have stated that the applicant 

was granted temporary status with effect froml.9..1993. In 

para 6 of the written statement, the respondents have 
I 

further stated as follows: 

.......that the applicant attempted to 
• 

	

	murder Dr C.R. Maiti, Joint Dirctdr:,.TBAR, - 
Tripura Centre, Agartala and took away his 

• brief case along with a sum of Rs.80,000/-
which was later on recovered from nearby 
field hidden by him vide Joint Director's 
letter No.ADM-4/pt/91/1156 dated 10.5.95 
(Annexure-IV) and his subsequent letter 
No.F.ADM-4/Pt/91 dated 10.7.95 (Annexure-V) 
wherein, the Joint Director has recommended 
to remove Shri Puni Ram Deb Barma from the 
services of casual labourer, was also 
arrested on 9.5.95 by the Officer. I/c East 
Agartala Police Station, West Tripura and 
registered a case against him under section 
394 IPC on the charge of criminal offence 
and looting of Rs.77,200/- vide police 
report dated 19.5.95 and 19.5.95(Annexure-
VI and VII). Therefore, the competent 
Authority decided to remove the applicant 
from the services of casual labourer vide 
Director's order No.RC(G)38/95 dated 
30.8.1995 (Anenxure-VIII) after getting the 
proper recommendation from the Joint 
Director, Tripura Centre and police report 
as referred t.o above." 

In view of that the applicant was terminated from his 

service • of casual labourer with one month notice. 

Regarding the averment made by the applicant in his 

application that the respondents did not give any 

opportunity to the applicant to put up his defence the 

respondents have stated that in view of the fact that the 

applicant was removed from the services of casual 

• 	 labourer ......... 
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labourer as per the spirit of the very terms and 

conditions of the order No.RC(G)14/95 dated 21.3.95 in 

which he.was granted temporary status in the capacity of 

casual labourer, the competent authority did not consider 

to give further opportunity of hearing. The respondents 

have also stated that the application itself was not 

maintainable. The grounds taken by the applicant are not 

tenable and hence, according to the respondents, the 

application is liable to be dismissed. 

6. 	We have heard Mr B. Das, learned counsel for the 

applicant and Mr S. Ali, learned Sr. C.G.S.C. appearing 

on behalf of the respondents. Mr Das submitted before us 

that by Annexure A order dated 21.3.1995 the applicant 

was given temporary status and he was entitled to 

claim further benefits on the basis of the temporary 

status granted to him. According to Mr Das this was a 

right acquired by the applicant as per the Scheme. This 

right cannot be taken contrary to . the terms and 

conditions mentioned in Annexure A order. Besides, in 

the present case the applicant was removed from service 

on .the ground of misconduct for attempting to murder the. 

said Dr c.R. Maiti, Joint Director, ICAR, Tripura Centre. 

Mr Das submitted that this removal was a removal with a 

stigma and in such cases without giving an opportunity of 

hearing by putting up his defence was impermissible. Mr 

Das further submitted that the removal was only on the 

ground that he was implicated in a criminal offence under 

Section 394 IPC and on the basis of the letter written by 

the Joint Director. Mr Ali, on the other hand, submitted 

that there was nothing wrong in the order of terfnination. 

The applicant having comitted a. heinous offence by 

attempting to murder the said Dr C.R .. Maiti deserved such 

treatment. •  

021 
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On the rIval contention of the learned counsel.for 

the parties, it is now to be seen whether the applicant 

is entitled to any relief as prayed for. The admitted 

fact is that theapplicant was a casual labourer with 

temporary status and he was entitled to enjoy the same as 

per the Scheme. Now, an allegation was made that he 

attempted tocommit murder of one Dr C.R. Maiti, Joint 

Director, ICAR, and also he had snatched away a bag 

containing a sum of Rs.80,000/-, which was later on 

recovered.. A criminal case was instituted against him 

which was pending at the time of removal of the applicant 

from service. Now the pendency of the criminal case and 

arrest of the applicant in the criminal case cannot be the 

ground for dismissal. The commission of offence has to be 

proved as per law. Therefore, merely because the criminal 

case was pendirg was not enough to remove the àplicant 

from service.. IIoreover, his removal from service was on 

the basis of his misconduct, i.e. attempting to murder 

the said Dr C.R. Maiti. This is a stigma'attached to the 

order of removal, which is admitted by the respondents in 

the written statement. It is also admitted in the written 

statement that no opportunity hadbeen given. 

The service, of a temporary worker may be dispensed 

with, but if such removal is on the basis of a misconduãt 

then the employee is entitled toa heari'Pig, because such 

removal is attached with a stigma. In the present case as 

it is admitted in the written statement that no 

opportunity was given to the applicant. Remov.al was on 

the basis of the two letters written by the Joint 

Director, ICAR, Tripura Centre, who was the competent 

authority and because of the pendency of the criminal 

case. In our opinion, removal of the applicant from his 

service as a casual labourer is illegal and cannot be 

sustained........... 



• sustained in law. Accordingly we set aside the impugned 

Annexure B order of removal dated 30.8.1995 and direct 

the respondents to treat the applicant as on duty and the 

• applicant shall be entitled to all the benefits. • 

9. 	The application is accordingly disposed of. 

Considering the entire, facts and circumstances of the 

case we make no order as to costs. 

• 	 •• 

G. L.' SANGLYffNE ) 	 • ( D. N. BARUAH) • 
MEMBER (All 	• 	, 	

VICE-CHAIRMAN 

nkm 
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Signature 	 I 

for Rogictrar 

IN THE CENTRAL ADMINISTRATIVE TRIBU\JAL 

GUWAHATI BENCH 

No. CzAg  of 199J 

Sri Puniram Dob Barma, con of Sri Mahim Chandra Dob Darma, 

of village- Krichnamohan Kobra Para, P.O. Lombuchorra, P.S. 

Eact Agartala, Dictrict-oct Tripura. 

4• APPLICANT 

YRSUS 
Lo- 	- 	(/) 

1. The Secretary, Irdian Council of Agricultural Rocearch, 

" Krichi Bhavan",Dr.Rajondra Pracad ioad, New Delhi-

110 001. 

2, The Director, Indian Council of Agricultural Ro3oarch, 

ICiR Rozoarch Complex for N.E.H.Region, Umroi Road, 

Barapani-793 103, Moghalaya ; 

3. The Joint Director, Indian Council of Agricultural 
Rocoarch, ICAB Rocoarch Complex for N.E.H.Roain,Trjpura 
Centre, P.0.,Lombuchorra-799 210,Wot Tripura. 

RESPONDENTS 

S 

. . .3. 
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DETAILS OF APPLICATIOJi :- 

1 	aticu1ar, of the ordx against which the 
aplicatipn is made 

The order NoRC(G)38/95, Dated the 30th August,1995 

•passed by the Indian Council df Agricultural Research 

( for short.IAR), ICAR Rsoarch Complex fo;N.E,H. 

Regionj Umrol RóOd f  I3arpani-793 103, Moghalaya 

(Annoxure-B), 

'2. Jurisdiction of the Tribunal 

The Applicant declares that the subject matter of the 

order against which he wants rodrossal is within the 

jurisdiction of the Tribunal, 

3 kimitat0 : 

The Applicant further declaros that the application 

is within the limitation period prescribed in,Soction 

21 of the Administrative TrIbunal Act,1985. 

4 F&ctof the cas 

1) The Applicant ontored into sorvicd of the ICAR 

Research Complex' for North Eastern Hill Region, 

Tripu.ra Centre, Lombuch'orra as a Casual Labourer 

in the year 1986. Since- no lotter of appointment 

was given to him at any time, the Applicant is 

unable to appond hereto any such copy of order. 

I- 	 S 	 - 
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11) That even though the Applicant and his other 

colleagues were performing duties of regular 

and permanent nature,, tho Applicant and his 

coilegues wore treated as Casual Labourer for 

years toothor and so the Applicant and 52 othor 

flied a Writ Petition in the Hontblo High Coui't 

for a direction to treat thorn as xogulaf employ-

-ecs and to provide thorn with work for the 

entire year with all facilities and benefits as  

are kid to and enjoyed by other regular ornpio- 

-eec vorking in ICAR, which was registered at  

CIVIl Rule No 1 1 of 1987. 

That in the said Civil Rule an order was 

passed by the Hon'bio High Court on 24-2-1987 

directing Recpàndents to provide the CasuaL 

workers with work for the ontIo year. 

That subsequently orders were passed by the 

Respondents allowing tornporry status to the 

Casual Vtorkorc including the Applicant herein 

The Applicant is enclosing hereto a copy of th 

ordcr No.RC(G)14/9, dated 21-3-1995 passed b 

the Diroctor,IcAR Rosoarc-h Complex for N,EH-

Rogion, Umroi Road, Barapani, Moghalaya as 

Annoxuro-A 	 Annoxur-A, whereby the Applicant has been 
. . 
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- 	 ---- - 	 - 	
- 	 \ 

•grantod temporary status with effect from 

1.9-19934'- 	 - 

vi) That as would 6e seen from Annexvr-A, dated 

C clauc6-11 ) Despite conferment of temporary 

satus he/ho would be liable to be dicpnsed/ 

•romovd. from the servIce of casual labour by 

• giving a notIce of one month in writIng s 	 - 

• 	vii) 	That the Applicant unfortunately was implIcated 

with a criminal case falsely for offonco 

punishable under Søctio n 394 I.P.C. The 

• 	 Applicant has been taking- stops for his defono 

in the Criminal cas, wbih is pending for 

-dieposai 

viii) That while such is the circLustancoc the 

Director, IGAR Research .Compiox for N.E.H,Rc-gIon 

Umroi Road, Barapani issued an order communicatec 

undex' No.RC(G)38/95, dated 30-8-1995 purportedly 

terminating- the services of the Applicant with 

effect from the date of completion of one month 

from the date of receipt of the order as pr ,  
/ 

-oxmo and conditions laid down in granting him 

temporary ctatuc vide Annoxure-A, dad 213-199 

- A copy of the afore-said order, dated 30-8-1995 

nneXUro 	is enclosed herewith air, 4Doxuro. 	6 
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That as would be seen from the 	xuro, dated 

/ 30-8-1995 the so called §ermination of the service 

of the Applicant has been sought to be made on 

• 

	

	 ground that the Applicant has commItted a criminal 

offence punishable under Sction 394 I.P.C. d 

he was arrested In connection with the fore-saId 

caze. 
/ 

That it Is submitted that implication in a 

criminal caso• can not be a ground for termination 

- 

	

	
of service unless the criminal case is proved 

againstsuch accused employee and criminal 

• 	 proceedings against such accused person is finally 

• 	. 	dipod of by the Apex Court of the country.Slnce, 

the case against the Applicant Is still pending 

no one ic entitled to contend that the Applicant 

has committed any criminal offoncc- and so the 

Applicant's service as sought to be terminated 
I 

based on non-existent ground. 

That it is also submitted that condition stipulatoc 

-dIn Clauso-Il of Annexuro-A, dated 21-3-1995 

does not cover a case lIke this, while the 

Rocpondents have sought to remove the Applicant 

on ground of criminal offence committed by him. 

Therefore, the so called termination of service 
.7. 



• 	 of tho Applicant is not a termination cimplicitor 

but the, order impugned castes aspertion and stigma 

• 	 in respect of the Applicant's conduct and quality. 

Therefore,, the zo called termination by the impugned 

order is nothing shoftof removal or dismissal from 

soxvicej whore no opportunity whatsoever ad boon 

given to the Applicant to put his defence. 

• 	 xii) 	That it fo'llows theroford that the impugned order of 

• 	 termination of the corvicd of the Applicant does not 

cover by this stipulation contained in ArrneXure-A, 

dated 2131995 and the so cailod termination is a 

dismissal from servico by way of punishment but 

ithout following the course ofnatural principles 

of reasons and justice, rendering the impugned 

order ab-initio void, illegal and still-born and 

making the order liable to be quashed forthwith, 

straightaway and in limino, 

That it follows,thero -foroj that the impugned 

order Annoxure-B, dated 30-8-1995 has no legs to 

stand upon and the same has to be sot aside, 

quashed and/or reversed on a finding that the 

said order is ab-initie. j,still_bOrn,iilega1, 

inoperative and hence without any consequonco 

whatsoever. It further 1 follows, that the impugned 
• .8. 
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ardor of termination is not existent and the 

Applicant has to be allowed all service benefits 

during the period from his Illegal termination 

of service from the date of order till today and' 

thereafter and he has to be paid full pay and 

allowances and other benefits incidental to his 

sovice treating the period as spent on duty by 

the Aplicant for all purposes and intents ; 

That the Applicant made a representation to the 

Director, Indian Council of Agricultural Rosearch 

IAR Research Complex for •N.E.H,Rogion,Umroi Road 

Barapani-793 103 ( Respondent No.2). on 1-9-1995 

and the said representation has not boon disPosed 

of as yot A àopy of the said reprosonttIon is 

Annoxuro-C 	enclosed herewith as Annoxure. 

That there isno statutory rule or any other 

regulation making it imperative forthe Applicant 

to make any appeal or representation from an 

order that creates grievance and inspito of that 

the Applicant has made representation to the camo 

which passed the impugndd order of termination of 

service of the 4pplicant, dated 30-8-1Q95 ; 



• 1 

xvi). That In the afore-said circtunctancds the 	- 

Applicant's case do not come under purview of 

Section 20, cub-sectIon 2(b) road with Section 21 

of the Adminictrattve Tribunals Act,1985. 

5# 	Gro ndo for raliof withjoaal provisions 

The grounds for relief are that the impugned order 

of termination of cQrvIce of the Applicant has not 

been made In accordance with the terms of the order, 

dated 21-1 	and hence the imugnod termination 

is iiiegai 	AgaIn, the termination has been 

sought to be given effect to by way of punishment, 

which is impermisciblo. The further ground is that 

no opportunity was given to thG Applicant to defend 

his case while it was alleged that the Applicant 

committed criminal offence punishable under certain 

provisIon of the Indian Penal Law, which is also not 

a fact, 	
a 

0 

6, 	Dotal 

As 'stated in paagraph-4 ( xv and xvi ) there is no 

statutory or regulatory remedy and henco there is no 

question of exhausting any, such remedy. Despite the,. 

position, the Applicant has made a representation to 

the authority, which passed the impugned order and 

10. 
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. 

0. 

the said ropresontaion has  not been disposed of,  

The Applicant is a monibcr of a primitive tribe in 

the State of Tripura Sand for illegal termination 

of his sorvice t  the Applicant and his family 

members are seriously suffering and so he is 

• V  filing this application bona-fide 

7 	Mattorz not nrgviousl filed or pqcJthq with ay .  
horçourt. 	

V 	 V 

The Applicant further declares that ho had  not V 

previously filed any applicaion,Writ Petition or' 

Suit regarding the mattor in respect of which 

V 

	

	this application has boon nado, before any Court 

or any other authority or any other Bench o the 

V 

 Tribunal nor any such application, Writ PetItion 

• 	or suit pending before any of thom 	
V 

8Reliefsu 	: 

In view of the facts ientionod in paragraph-4 

above the Applicant prays for the following 
V 	 7 

relief(s):- 	
V 

(a) to pass orders cetting aside and/or canoll- 

ing and/or rovorsing tho impugned order 
• 

	

	
* NoRC(G)38/95, dated 308-199 passed by thc 

'Director, IAR Research Complex for N.E.H. 

Region, Umrok Road, Barapani ( AnnOXUrOB) 
V 

I 	 V 



V 	 _ 

pass orders directing the Rocpondnts to 

V 	reinstate the Applicant in service of tempera- 

-ry employee of the IGAR immediately and in 

no time 

pass orders directing the RospVDndonts and 

each of thorn to allow the ApplicanC all 

bonofits incidental to his service as tompora 

-ry employee of the ICAR including full pay 

and allowances for the period since 30-8-199 

	

V 	 till ta-day and thereafter treating the same. 

as spent on duty by the Applicant as tomporar. 

dmployee of the ICAR ; 

(ci) grant such further or: other relief or roliefc ft  

to which the Applicant is entitled having 

regard to the facts and circumstances of the 

matter. 	 V 

. Interim order, if any prayod ,f or : 

N I 	L 

	

10 	The Applicant desires to have oral hearing at the 

admission and subsequent stages. 

11. 

State Bank of India 

Bank Draft No._ 	939 ,datod 24 Af/k 

V 	
12 

w•-. 	 - 	
VV 	 - 	 V 
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124 ltofoncjosurec 

1. Annexures A to C ( Part of the Application ) 

2, Bank Draft = I No. 

3e VAKAIATNAMA 

4 Self-addressed Envelope = I No. 

56 File size onvolope with addressed of = 3 Nos 
the Respondents. 

YJ C. &.L LQ 

It,  Sri Puriiram Dob Barma, son of Sri Mahim Chandra Dob' 

Barma, aged 	years, by professior Unomployo, resIdent of 

village x5xS K4shnamohan Kobra Para, P.O. Lombuchorra, 

P.S. East Agartala, District41est Tripura, do hereby verify 

that the contents of paragfaph-1, paragraph-4(5j to paragraph- 

4(1X), arc true to my knowledge and paragraphs-2,3,4( 	to 

4("!)-are believed to be true on legal advise and that I have 

not suppressed any material fact. 

Date:-  
Signature of the Applicant 

To 
The Registrar, 
Central Administrative Tribunal, 
a uwhati Bench, Rajgarh Road, 
Bhangagarh, Guwàhati-781 005 

Copy to :- 
The Sr.Gontral Govt.Standing Counsel, Guwahati. 



	

INDIAN COUNCIL OF AGRICUOTURALRESBARCH 	, 	... . 

ICAR 	3iALCM C(ktPL.X FOR N.E.H. RjGION 
CAROl ROAD : BARAPANI-793 103. •, 

21st... 	- 	 1 

NO.Rc(G)14/95 	I 	
Pated'Barapani the .th March'9 50 

Q1DER 

in p,ursuance of the CouncU! s Order NoaF,No.24(1.5)/93dfl 
dated23.9.94 ai Govt. of India, Mthistry of Persoriiel(PG) and.Pensions, 

Deptt. of Training ' 
O.M. oo 51O16/2/90Stt(C) .da,ted 

10 • 9.93 Shri / ZX 

is hereby gran& flP9EY 	us with effect fro 	.9,93 on the :_•_ 
following trins & conditions ; 

i) 	
Conferment/grant of the said tcuporary status would not involve 

any chane. in, his/her nature of duties and responsibil1thS. 

The engagement will be on daily rates of pa' on need basis. 

He/She will. -not have ànyright to cl,1m for Group 'D' post under 

f 	permanent"establishmeflt' unless he/she is sc-ected through a 
regular selection prodess of G'oup 1 D 1  post. 	* 

He/ She will be deployed anywhere within the engagement Untt/Place 
on the availability of works. 

 

He/She will be entitled wages at daily rates with refernóe to the 

minimum of the pay scale, for a corresponding regular Grouf'D' 

lo , 	 post. including DA,HRA & CCA ( as admissible to a Group 'D' post 
of the place of his/her working only). 	

... 

Benefits of inoremont at the same rate as applicable to a 

Group 1 D.' employee would, be .tèkenthtO account for calculating - -.•'., 

pro—rata wages for every one year of service subJect to performance 
of duty for atleast 240 days in ..  the year from the date of .. 	 .. . 

0 ' 

 
confo rment.o .f. tomprary status.'; 	 . 	 . 

He/She will be entitled to leave on prorata basis at the rate 
of one' day •  for every ten days of wDk. Casual leave or any 	.. 

other kind of leave except maternity leave will not be admissibLe. 

Maternity leave to lady casual labourers as ackqissible to 
• 	 reguiariroup 'D',employées will . be allowed. 	. 	 .- 

He/She will, have ito produce.EdUCatiOalUa1if1cati0n 	 . 

certificate, Age/date of birth:cortifiCatc, caste certificate 
and citizen —ship certificate in !óriginal within one month' 
fromthe •date of issue of this' order failing which the 
brder shaJi.aUtOnatiCallY stands cancelled.  

Contd .... P,'2.... 

Q~ v 
/11, 



1
1 10) The wages of the duty period wUl be payable only on, 

the basis on which hejphe is engaged on work. 
- 	 • 	

'- 	 - 	 V 	
V 	 V 	 -. 

Despite conferment of tporary status he/she would 	
V 

.be 1 -table .to_be_d-tspenSed./remO 1.Cd from the service of' 
casual labour by giving a notice thf one month in 	

V 

writng. 	V 	
VV 	 V 	

V 	 S  

V 	
Sd/—S .Laskar 

V 	
V Drector 

V 	 21st 

ieTno. No. RC(G)14/95 	 Dated, Barapant the Marbh,1995. 

'2' 

• 	

V 	Copy tVo:r 
•1 	

V 	 V 

	

• 	 1. 

	

Tripura Centre. 	V 	 V V 

V 	 I 	• • . S ö S • • VS • • • 4 . . . .: • VI• • • VI.SVS•••• •V. S S 5 ' . • ••. • V. . • • . . . • . . . . • • 

	

2. 	The Sr.Farm Manager/Farm Manager, ICAR Research complex 
for NE!! Region, Barapani, 

V 	
3• 	The Joint Director, ICARResearOh complex for NEil' Region, 

tripura Centre..LembUcherrah. V 	

V 	 • 
• • • • • • • • • • • 	• • e • • • £ . . . . . • . 	. 	. . . . e 	• £ • 	• 4 	£ & . I 

V 	

£ . 	 • .0 . 6 	0 1 	• • • • • • • • • • • . . • . . . . . 	. . . . . . , • , • •5 

	

4. 	Incharge ICVK, ICAR 'Research complex for NE!! Region, 

• I 	• • V 
. 'S 'V • • V • • I • •• 5-• • • •.• • S S • S S I I • • S • • I S • • • • S S S S I S S S • 	• • S S 

V 

	

50 	the Finance & Accounts Officer,ICAR Research complex for 
:NEH Region, Barapani. 

/ 	
•. 	

V 

	

t'C" 6. 	The As.stt.Adlnn.OffiCer(EStt),ICAR Resear. c mplax for 

	

AV 	NE!! Region, Barapani. 

	

V 	 V 	 •' 	V 	 • 	 V  

( 
I.K4 STh4RhJII ) 
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F RdGSTERtD A/Dy . 

'-' •. 	I)IAN' COUNCIL OF AGRICULTURAL RESEARCH 	 4 
ICAR RESEARCH CU.LPLIX FORN..U. REGION  

UMROI ROAD 	ARAiANI-793 103. 

NO.RC(()38/95 	 Dated BaThpani,theth August'95. 

ORER 

Consequen:t upon the criminal offence committed by Sri. Puniram 

Leb Barma, Casual V1orker (Temporary status) ICAR Tripura Centre and hts 

arrest under section 394 I.P.C. by Of ficer-in-Charge, East Agartala 

Poliôe Station vide his report dated 13.5.95 addressed to the 

Joint Director, ICAR Res. Complex for NEB Region, Triptue Centre,.. 

est Tripura, Sri;, Pünirarn Deb Barma, Casual worker (Temporary Status) 

is hereby terminated from service with effect from the date of 

completion of one month fromthe date of receipt of this order as per 

terms & conditions laid down in granting himTemporarY Status vide 

this Office order No.RC(G)14/95 dated t 21,3.950 

( $ LASKAR ) - 
DIRECTOR 

LI 

To 

-1 

- 
0 	 Casual orker(Temporary Status) 

0 	 Through Joint Director, ICAR 
Res. Complex, Tripura Centre. 

1 	Copy to :- The Joint Director, ICAR Res. complex for NEM Region, 
Tripura Centre, West Tripura, hilongwith the copy of the 
termination order in original. He may hand over the order 
to Sri. Puniram Deb Sarma after obtaining proper receipt 
with date which may please be forwarded to this office 
for record. 

( . LASKAR ) 
DIRECTOR 

/ n J 



• 	 y-7 . 	c- 

I 
to 

The Director 	 0 

	

• 	 Indin Council of Agricultural **aiatd. 

ICAR kaserc 	mplax for NJJ(. Ragion. 	
0 	

• 	 : 

UIO Road. Brani 793 03II 

	

• 	 Ref w N.Rc(G) 38/0 Ditad aarani, 
the3oth4st,1.., 

• 	 Sub s Representation against tiiinatiOfl ords Wared 

aedRevoCatiofltheof.. 	- 

Sir, 

Moat respectfully I beg t. state that I have recipt the 

8bove mentio nod teridnattin 1*0W teday i•e on 15.9.0. Rot 

- 	ix I s constrained to äi  bit aforesaid t.xmination order is 	
-( 

- 	 - -- 	 - 	 - 

tátàttylagal. I hive been fals1y ilicetod in the iatnai 

Casa andI was arrested by the police and detained  In the Otody. 

Till today no trail was held. In auth cLcnstancq 00 one can 

loqp. hisi  b merely on grouni that en, Is 	 Aq. 
••- 	 0 

ofenC, Ther fore I request that kindly revoke ey tersinstion 

• 	 ordOT W$d al1Ow me to izk 	0 • 

	 0 

• 	 0 	

•.. 	"•• 	 ••. 	 - 	

0 

Dsted • 	 .- 	Yours faithfully 
0 	

•vjV 	 • • PcxJ- MvortlJ-' 

	

0 	(Punirau Ib flraa ) 
ICAR Res Csiaplex. 	 Casual rørkers 
Tripura Centre. 	 . (Ttnporary Status) 

0 	 Tripure Centre. 

- 
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GUWAHAT I BENCH AT GUWAHAT I: 

In the matter of 

O.A. No. 268/95 

Shri Puni Rain Deb Barma 

-V s- 

The Secretary, IcAR, Krishi Bhavan, 

New Delhi and ors. 

-And-. 

In the matter of :- 

Written Statements submitted by 

the Respondents No. 1 9 2 & 3. 

WRITTEN STATEMENTS:: 

The humble Respondents submit their 

written statements as follows ;- 

That with regard to statements made in paragraphs 

1 to 3 of the application, the Respondents have no comments 

on them. 

That with regard to statements made in paragraph 

4.1 of the application,the Respondents beg to state that 

the applicant was working as Casual Labour on daily wages 

basis as applicable to other casual workers of the Insti-. 

titute at ICAR Research Complex for NEH Region,Tripura 

Centre ,Agartala. 

That with regard to statements made in paragraphs 

4.ii and 4.iii of the application, the Respondents have no 

comments on them. 

.p/2.. 
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That with regard to statements made in paragraphs 

4.iv and 4.v) of the application, the Respondents beg to 

state that the applicant was granted temporary status 

w.e.f. 1.9.93 vjde this office order No.RC(G)14/95 dated 

21st March 1 95 (Annexure-.I) as per Council's order F.NO. 

24(15)/93-CDN dated 23.9.94 (Annexure-II)and Govt. of 

India's Ministry of Personnel (PG) and Pension Deptt. of 

Personnel and Training's O.M. No.51016/2/90-Esstt.(C) datdd 

10.9.93 (Annexure-IlI). 

That with regard to statements made in paragraph 

4.vi of the application, the Respondents beg to state that 

as per normal terms and conditions as decided by the 

competent Authority while granting temporary status to 

the casual workers of the Institute. 

That with regard to statements made in paragraph 

4.vii of the application, the Respondents beg to state 

th5t the applicant attempted to murder Dr.C.R. Malti,Joint 

Director,ICAR,Tripura Centre, Agartala and took away his 

brief case along with a sum of Rs. 80,000/- which was later 

on recovered from nearby field hidden by him vide Joint 

Director's letter No. ADM-4/t/91/1156 dated 10.5.95 

(Annexure-IV) and his subsequent letter No.F.ADM-4/Pt/91 I 

dated 10.7.95 (Annexure-V) wherein, the Joint Director has 

recommendedto remove Shri Puni Ram Deb Barma from the ser-

vices of casual labourer, was also arrested on 9.5.95 by 

the Officer I/c. East Agartala Police Station,West Tripura 

and registered a case against him under section 394 IPC on 

the charge of criminal offence and looting of Rs. 77,200/-

vide police report dated 19.5.95 and 19.5.95(Annexure-VI 

and VII). Therefore, the.competent Authority decided to 

.p/3.. 

0 
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remove the applicant from the services of casual labourer 

vide Director's order No. RC(G)38/95 dated 30.8.95(Annexure-

VIII) after getting the proper recommendation from the Jothnt 

Director, Tripura Centre and police report as referred to 

above. Ii' 
	 S 

That with regard to statements made in paragraph 

4.viii of the application, the Respondents beg to state that 

the applicant was removed/terminated from services of casual 

labourer w.e.f. the date of completion of one month from 

the date of receipt of the said orderas per terms and 

codditions laid down while granting him temporary status as 

may kindly be seen from'Para-ll of the order No.F{C(G)14/ 

95 dated 21.3.95 (Arinexure-IX) which is definitely in 

confirmity with the terms and conditions of his services 

as dc1ded by the Director of this Institute. The competent 

Authority also had decided to remove the applicant from 

the services of casual labourerafter careful consideratirn 

and thought that further retention of such casual labourer 

in service may indulge/encourage other casual labourers 

to commit such serious offence particularly. after receipt 

of the police report and Joint Director's recommendation 

as referred to above. 

That with regard to statements made in paragrph 

4.ix of the application, the Respondents beg to state that 

the same has already mentioned in preceeding paragraphs. 

That with regard to statements made in paragrapFs 

4.x of the application, the Respondents beg to state that 

the appLicant was granted temporary status in the capacity 

	

1 	0.p/4. 
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of a easual labourer only with specific terms and conditi-

ons as mentioned in the order No.RC(G)14/95 dated 21.3.95 

as per terms and conditions laid down in the Govt. of 

India's order referred.to  above. The applicant is not a 

regular emplpioyee of this Institute. 

10. 	That with regard to statements made in paragraph 

4(xi of the application, the. Respondents beg to state that 

No opportunity what-so-ever had been given to the applicant 

to put his defence is not true to the extent in view of 

the fact that ,the applicant was removed from the services 

of casual' labourer as per the spirit of the very terms 

and conditions of the order No. RC(G)14/95 dated 21.3.95 

in which, he was granted temporary status In the capacity 
'1 

of casual labourer. Therefore, the question of giving 

further opportunity as contended by the applicant was not 

considered by the Cornpetenti.uthority in the context of 

the report of the Joint Director,Tripura Centre and Po1ie 

report at explained in the preceeding paras. 

II. 	That with regard to statements made In paragraphs 

4.xil to 4.xvj of the application, the Respondents have 

no comments on. them, the same being matters of record. 

12. 	That with regard to statements made in paragraph 
5 of the application,' regarding Ground for relief with 

legal provisions, 'the Respondents beg to state that none 

of the grounds is maintainable in law as well as in facts 

and as such the application is liable to kxS be dismissed. 

. . 5. ,. 
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That with regard to statements. made in paragraphs 

6 and 7 of the application, the Respondents have no comme ts 

on them. 	 - 

That with regard to statements made in paragraph 

8, regarding Reliefs sought for the Respondents beg to 

state that the applicant is notentitledto any of the 

reliefs sought for and as such the application is liable 

to be dismissed. • 

That with regard to statements made in paragraphs 

9 to 13 of the application, the Respondents have rio commabs 

on them. 

16.' 	That the Respondents submit that the application 

has no merit and as such the application is liable to be 

dismissed, 

6. . .Verification. 

7 
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r. 

VERIFICATION 

I, Dr. R P. Awasthi son of LatéKishore jiwasthi, 

Direc.tot, ICAR Research Complex for N.E.!!. Region, Barapant 

residing atBarapani, ifeghalaya, P.S., (Jniam,'District 

R.i—Blzoi, do hereby verify that the contents Tilade above 

are true to the best of my personal Jn6wledge and belief 

and.I have not suppressed any mater-Lal  facts. 

Place : Barapan-L 	 Stgnatzre 
• 

Date 

 



' I  

NO .RCG) 1 4/95 

t. . 
JDIAN cUUNCL OF GR1CUJT1J 	RESBARCH 	 )3 

1C 	1GH CPLX FOR UJ.H. RlUt1 	 / 

UROI ROAD 	BAJP'1II-79O 103. 	 - 
21st 

Dated Barapafli the 	th March t  95. 

In pursuanCe of the Council's Order NoF.N0.24(15)/93 
datec 23.9.94 ard Govt. of India, MinistrY of persoriel(P3) and Pensions, 
Dcptt. of Personnel & Training ta O.M. Uo, l016/2./)0_Stt(C) dated 

10.9 • 93 5hr / 

is hereby granted teiapoay 	
us with effect f.:' 1.9.93 on the 

following terms & condltiOflS : 

Conferment/grant of the said tciporarY :3tatus would not involve 
any change in his/her nature of duties and responSibilttioS. 

The engagement will be on daily rates of pay on need ba1s. 

He/She will not have any right to claim for Group 'D' post under 

permanent establishment unless lie/she is eectod through a 

recular selection process of Group 'D' post. 

I-Id She will be deployed anywhere within the engagement Unit/Place 

on the availabilitY of works. 

He/She will be entitled wages at daily rates with reference to the 

minimum of the pay scale for a corresponding ogular Grou'D' 

post. including DA,HRA & CCA ( as admissible to a 
Group tOt post 

of the place of his/her working only). 

BenefitS of increment atthe.eam01t0 as applicable to a 

Group 'D' employee wpuld be taken Into account for calculating 
pro—rata wages for every one year of sorice subject to performance 

of duty for atleast 240 days in the year froi:i the date of 

confermer)t of tcmpbrary status. 

i) 	He/She will be entitled.to leave on prorata basis at the ratc 

of •ne day • for every ten days of work. Caaual leave or any 
other kind of lea\e except maternity leVe will not be admissible. 

MaternitY leave tç, lady casual labourers as udrt1issible to 
regular Group 'D' employeeS will be allowed. 

i-Ic/She willhave to produce EducotiOrb3lu5h1'1c3t10fl 
certificate, Age/date of birth certificate, caste certificate 
and citizen —ship certificate in original wltMn one month 
from the date of issue of this order failing which the 
order shall automatically stnnds cancolleci. 

'/.; (ontC-. • • . 1 ..... 

'(T 
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The wages of the duty period will be payable only on 

the basis on whch hej1she is engaged on work. 

Despite conferment of teLporary status he/she would 

be liable to be .4tspinSed/rC74oVed from the service of 

casual labour by piving a notic& thf one month in 
writing. 

Sd/—S .Laskar 
Director 

I ..  

21st 

	

memo. No. RC(G)14/95 	
Dated, Barapaflt the Afarbh,1995. 

GoplJto ,7 

I . 
• 

	

	/
Triura Centre. 
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20 	
The Sr.Farm danagerlFarm Manager, ICAR Research complex 

for NE!! Region, Barapani. 

The Joint DireCt0", iCj1RResearch complex for NE!! Region, 

tripura Contr.LQT)utherh. 

Incharge KVK, ICARResearCh complex for NE!! Region, 

• I I I I I • 	I S I •• • I •.I S S • S S • S I I I S I I I S • S I S I 	
I I I S I S • S • S S S S • S S S 

	

50 	the Finance & Accounts Qfftcer,rCAR Research coiitplex fcr 

/ 	NE!! Region, Barapafli. 

• 

6. 	The Asstt.Admn,Offtcer(.Estt),jCAR Researc c mplex for 

NE!! Region, Barapafli. 

( I.K. SYARiri4 ) 

• • 
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1ndii COLPICil of Agriculture1 rs. 
IKrtc!ii Ohevah  

0 	
•••••••• 	 - 

F.Nô.241/Cdn. 	 23rd Sptombor, 1 94 

1J. Diraco :'s of thr Inst i u :0/flt lo; 1 R-so ;:ch 

C n r s ;,td P.'ojec. Dicot.s' 

• 	 Sub 	Grant of twporery sttous nd reu1prisetiun of cpsul workers-! 
Fb.inultio of schuwu in pursuance of the CIT, Principal Ue;ch, 
Now Delhi, Judçmen dd 16th Fnbruery, 1990 in the cs3 of 

Shri 1njkml evJ oth ro V/S Union of I11di5 

Sirs, 

The ovornrnr,t of InIie/Dipe tm3ht of PrsonnJ- & Trr iriing hpvg 
formultod p schema terrnd pr, 'c:'oul Lbourors (grn of cernporry stetus1.
end rgulhrisatioJi 	cIi9w of G3Vt. of India,. 1'93. - This schinr3 has been 
fornUlatLi on th: b-sir, of the :1udqerit of tht Cojitrl ndminintrtivo 
Tribunal, Principal flench, Now Doltii delieverod on 16.21990 ip th writ' 

pt1t Ion filed by Shri Rojktunul r,rid othuc v/s Un-on of India nd it h3s bnn 
debLJc:i tht whIl thn exising guiclI3lines coeinod in DII dpLc!7,6190fl_ 
continued to b followod, th.:' grant of trxiporavy sttus to Lhi ,  c3Ul 

lpbourrs who bro orsontiv •:rnOlOYO(J nfld haV refldcrd uno yar of cant iruous 
sBV1c03.n Cdr,t;-,l Guy i iiont off ,-ci,s oLhor thn the 0r3pIL. of Toloco ,IUflLCdtLOflC o  

P 	., trid Roi.1.wnyn tnpy ho rogu1nt.'i by th said schorno, 

ii] ocmc bo;n .><rn ini 	I C,R FIq s • for Fidoption by 

thi I CAl 011d its const .tutonts, P.osoiitly th:i SChem3 hs b:'n apprOV.LI 10): 

0doiu)i, •ip, pripcipli .  for .m1iiiun;rtiofl w.e,f. I 	 Howevr, 

bofux foiv 1 ortJss 	issud in hi r ¶id itTh3 cquss d th,t the 

o..Jcuing cjiitti ns Is well is t hf 	jiFo--.-Mi. L ton L quod may p] OpSe b rn-ide 

v1b1Thou2 .- 	Ii e U oL pcsibif : 

ct: 	Th: chenu is 	ppiic'blB tc only thos3 çu1 1bours who 
wars fulfilling eli th 	nis nd conditions in accordance with 

0 	 thrs DOP:T 	 d 7.G.1Y s . 

The dtj1-d jfojii3tjon is tjorkr cut first indicating the t0t1 
ranbr of cpsur,l ihourr..rs who 	fu1filing nll the totins Prid 

conditions in ccordencn with h Dli d0tcd 7,6,1906 pt  th7 time of 
• 

	

	its adopt ton, th;' numb r of cetiil lebou':oro r.gu1arissd i?ter the 
•dlito of its adoption qnd th rmaining cUl 1pbouers 1 , ft: for 

• 

	

	grani of tompc'r:iy 5t,tus 010 th-i total Financial Involvamnts on 
this account. 

• 	
Contd,,, 2w... 
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of t 	uoi.d sch' 	or hL' oV rnmflt of 

is 	
0)CILtJd h.CWh fO 	1flC1 )3r5U•' 

	

This tY pii:' 	b giUr1 
top. prioritY so that th 

sU c' b 	
c thorU1tulY 	fon1 ordOrS ISSU2d 

n th 	 ( 

yourS fnithfU3-lY, 

/ 
. 	V1 

UnrR3r SocrntY (GC) 

CopY fG 	iI.f() 'flrY ic'fl 
to 

S cr;:3Y .I 

2; 	Dya Sr:Y 

 

ICf qr3. 

.1' 
Und'r Soc,:rY (GrC 
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I , 	- 	
No.5iO16/2/90EStt(C) 
Government of India ., 

Ministry of personnel,: P.C. & Pen54.Ofls 
•0 	

Deparflent of personnel .& Training 
-. 

i'ew.pe1hi, the 10th Sept., 

0FICEMENcNDUM 

subject: Grant of temporary statuS and reg1arJSatiOn of 
Casual Workerâ -. formulat1or of a scheme An 
pursuance of the C1T, principal bench, Ne1 Delhi, 
judgement dated 16th Feb., 1990 inthê CSë. 

of Shri Paj Kmal & others VS. UOI. 

The quidelineS in the matter of recruitheflt of per.SonS 
on daily wage basis in Central Government offices were issued 
vide this Department'S O.M.N0.4901/2/86 St) dated 7..88. 
The policy has further been, reviewed in the light of the 
judgement of the CAT, principal \Bench, New. Delhi delivered on 
16.2 !  90 in. the writ petition filèa by shri Aaj Kmal and 
otherS VS Un-on of ndia nd it has been decIded that while the 
existing guidelines c.çnt n.ed..iriO.M. dted.76.8. may 
continue to be followed, the raflt of temporary StatuS to the 
casual ernployees,who are presently employed and have rendered 
one year of 'cortinuouS Service in Central Government offices 

bther than Department of.TelGCOm,. post and Railways maybe 

• . 	regulaedbY the'Schre as append. . . 

2. 	MinistrY of. Finance etc. are reqused to bring the sçhrne 
to the notice of appointing authoities under thei' 
adnIni5trtiVe control land ensure that recrui.trT%ent9f casual 
employees is. done in accordance with the guidelines contained 
in O.M. dated 7.6,88. Cases of neclicenCe should 	be 

• 	viewed seriously and brought to the notice of appropriate 
authorities for taking prompt ri ad suitable action. 

o 

• 	

• 	 • 0 • 	 ( Y.G. . pPPJNDE) 
DIRECTO1 
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Depent of Personnei & Training, 
	

bourers 
(c'rant of Temporary Stt 	

ularisatiOnLJ 
1. 	

This Schemeshl be 
cafl 	

"Casual LbbUrerS (rant Of 
Temporary Status fld Roularistj ) Sch 
	

o Covernmett of 
India, •1993't 

2 	Thjs 5CJme 
wifl Come into force

9-1993. 
. 	

This Scheme i 	PTcab1' 	
labourers in 

Cfl1ploeflt 

of the Mmnistrjes/D 	

of Covernmet of ndja and their 
attached and 

Suborjna Offices on the date of issue of these orders, But it Shall 
r1Q 

h pplicab1 to 
Casual workes 

in Railways, 
Deparflr]t of Telecommuni 	

I an Deparpnt of 
posts who already have their 

Q'fl Schemes 	
/ 

4, 	Temp rv S ta tus 
1) Temporary Sttu3 W 	 rr  d labourers Who a 

re in em 
OU1c be Confe 	

o all casual plo0t 
ho ha 	on the date of 

ISSUC 

of this 	
and wve rendered a  

SCj 	
of at least One year 	con' UOUS

, which means that they 
• 	 .must 

have been, enga 	
for a perjO of at least 

240 days (206 days 
in the cas0 of °fjces observing 

• 	5.days Week). 

SUCH confeent of 
temporary 5taus 

would be Without 

• 	
••••• reference t0 	

creation/ayailb 	
of regua 

Crp D! posth; 

fli) Confeiiorjt  
wou 	of temrQrar 8 tatus on 'casual labourer not 

 
involve  

responsibI1I 	any change in his . 	
Tj engQefl1 	

Will b on 
and rate of, 	

He may b deployed 

• 	
• 	anywhrc1th 	

uflit/terrjtji • circle on th. bas5 of evailabjty of work, 
• iv) 

Such casal labournrs who cquire 
	

Status 
wifl ot howcver 

he brought on to the  peanent GStab3jspt Unls5 they rejQcted through • °1ar Selection process for 
Crôu11 'D' PoSts, 5. 	Tmpor ry S 

ta tu s woul en title 
the ca s u a lab ou re rs to 

• • • the fOiloWnab 

I) 	
Wages at daily rates 

with refpreice 
to the minimum of 

• 	
the pay scal0 for ccrrspofldIfl regua Croup 'D' 

ot 

°ff1ca Includjg r, HPA anc Cc, 

S 	 contd.2/ 
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1 

:2; 

• nençits of incrernents at the same rate as applicbi.o 
to a Group D ernplpye would be thken into account for 
calculating pro-tata wages for every onQ year of .  

• serv.ce subject to performance of duty for atleast 
240 dayS (206 days in administritive offics observing 
5 days week) in the year frcm the date of conferment of 
temporry StatuS. 	

7 	 .7 

. L.eave entitlement will be on a pro-rata basis at the 
• rate of Oneday for.  every 10 days of work, csual or any 

othar kind of leave, except maternity leave,' will not be 
adnissihle. They' will el be alloec1 to carry forward 
the lei.v at their credit Qfl their regulerisation. They 
will not he entitled to the benefits of encashrnent of 
leave on terniintionof service for any reason or on their 

4 	
quitting Service.  

Nater'ity leave to lady casual labourers, as adrnissible to 
regular Croup D employees will be allowed. 

' 	50% of the service rendered under Temporary status would 
be count€d'fr the purpo8o of retirement benefits after 

- their regu1risation. 

Zpnfarment
ter rendering three years continuous service after 

V co 	•' temporary status, the casual labourers 
would be treated on. par with temporary croup D employees 
f or.: the purpose of contribution to. the (eneral provideht 
Fund, and would also f urther be eligible for the grant. 
of 'estival 	dvance/Flood dvance on the same conditions 
asare applicable to temporary Group p .employeS, providd 
'they' furnish two 'sureties from permanent Covt. Servants of 

4 	. their Department. •. • ' 

'vii). Until they are regularised, thy.wou.d he entitled to 
1d-hc bonus 'iflly at the rtcs as applicable to asuel 

4  labourerS. :' 
 

No benefts oth&?.r than those specified above will be 
admissible to csua1,labourerS withtempoary status. However, 
if any additional hnefts ar6 edmi-sib1e to casual workers 
wor)cng in Industrial establishmentS in viow of proviSionS of.  
Idustriai Dispute hct, they shall continue to be admissible 
tosuch casual labourers.  

DeSrite conferment of temporary statuS, the services of 
a casual labourers may be despensed with by giving.:a notice of 

' Jo/ 	one month in writin. . h casual labourer with temporary StatuS  
can also quit.service by giving a written notoe of one month. 
The wages for the notice period will, be payable only for the 
days on which such csuil worker is enç'çed on work. 

	

Cofltd.,.3/-. 	<. 
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LULLLt 

labourers have b ten working would he filled up 
per extent recruitment rUlS and in accorda.flCO 

with theifl5.tUCt0fl jsued:by'. D .artmet of .  
Persflflel & Training f torn amongst casual workers 
with temporary statuS 	I-lover, regular GrOUP. 'D' 
stoff/rundcrt-Q surplus for.any ra5()fl will have 
prior claim for absorpti''fl againSt 	isting/future 

vacancieS. In' case of Illiterate casual labourer 5  
or thoe who fail to fulfi. the minimum qualifiCati0r 
prescribed for post, r ularisation will be considered 
óri.y againSt those pot in respect of, which literacy 
or lacic o minimum queliicati0fl will not be a 
rqUi6itC qua).ificOtiQfl. They would he allowed age 
relaxation equivcleflt to the period for whiCh they 
have 0worked contiflUOU1Y as caSual labourer. 

9. 	
On regularisatiOn o casu3l woricer with temporary statuS, 

n substitUtk in his place wil' be apioiflt€d as.. he was not 
holding any tost. Vi011tiOfl of -this should be vioweci very 
serioUSlY epcl attentifl of the appropriate authorities should 
b drawn to such pisè,s for uitable disciplinary actifl gainSi 
the officers vjolaiflg thcsç instructions. 

lO. 	In future, the guidelineS as conth±n?d in this' 

epanoflt'5 O.M. dated 7.6.88 should 	followed strictly, In 
the matter of:engacemeflt of casual employees in Centra.. 
Govrrent off ic.e$, 	, 

of PerSOflfl l 	Tra & 	ining will h 
11. 	Departm t 	

ave the power 

, • to rnke arnenflifltS or relax any of the provISiOfl 	•in the 

4Y 	schme t1at may be considered neceSSEY from time to time., 
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CCXIFIDENTIAL 	411 

I *-Awft~ 

INIJ1AN COUNCIL OF PGflICULTJRAL RE SEARCH 

ICAR Research Complex for N.F.H. Region 
Tripura Centre, P.O. Lembucherra 799210 

West Tripura. 

No. Adm_4/Part/91/1156 	 Dated : .10.05.95. 

To 

The Director, 
ICAR Research Complex for NEH Region,. 
Umroi Road, Barapani,. Meghalayae 

;
ub : Attempt# to murder of self and dacoity of us. 80,000/- by 

Shri Puniram Deb Barma, Casual labour Temporary Status - 

ICAR, Tripura Centre., 

Sir, 

I wish to inform you that one of the Temporary Status 
Casual labour or Shri Punniram Deb Barma,. has attempted to 

murder the undersi9ned and took away Rs. 80 1.000/ from my brief 

case which was the matured amount of NSC etc. The police was 

immediately informed and caught the culprit Shri Punniram Deb 

Barma who confessed 	that he has taken away the amount of 

Rs. 80,000/- and was latter on recovered from near by field 

hidden by him. The police have arrested the culprits and at 

preserft In their custody. 

The undersIgned recommends that Shri Punniram Deb Barrna, 

Temporary status Qasuol laboure removed from his service by ..  

giving a notice.of one month 

17 
 

Yours faithfully,. 

( 
c.n. Maiti ) 

Joint Director. 



Con.fidgnt—iiLl 

INDIi COUNCIL OF AGRICULTURAL 	ARCH 
ICAR Research Complex for N.E.H. Region 
Tripura Centre, P.O. LembuCherra 799210 

West Tripura. 

- 

	 (3 

. 

Dated : 10.07.95. 

The Administrative Officer, 
ICAR Research Complex for NEH Region, 
Umroi Road, Baraparii, Meghalaya. 

I Sub : Attempt to murder of Dr., C.R. Maiti, Joint Director and 
dacoity of Rs. 80 9 000/— by Shri Puniram Deb Barrna, Casual 
Labour, Temporary status. 

Ref : i) This office letter no.Adm_4/Part/91/l56 dtd 1095,
t  

2) Your letter no. RC(G)38/95 dtd  27 

Sir,. 
With reference to your letter on the above subject, I am 

enclosing herewith the following documents (photostate copieS 

for further needful. 

i) Intimation ofarreStof Shri.PUflirafl Deb Barma 	- 
I copy. 

F.I.R. addressed to Offjcer_Incharge, East 	- I COPY. 

Agartala P.S. 

F.I.R. under section 154 (r.p.c) 	
- 1 copy. 

rk  The undersigned recommends that Shri Puniram Deb Barma,. 
.AfITemp0' status 

Casual labour be removed from the service of 

,7Jcsual Labour. 

It may be mentioned that that the undersigned has not engaged 

\Shri Punlrarn Deb Barina, Casual Labour w.e.fo 09.05.95 after the 

'Ql\ 	above incident. 

An early action may please be taken immediately. 

• 
ItAA .!LQ 	

Yours fjthfUl1Y, 

o : As above.3no.s. 
C.R. Jiaiti 

Joint Director. 

v L9~ 

/ 	No. F.Adm_4/part/91/ 

To 
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L iati()" U  
( U1UJC ScctLOtt 154 Cr. P. (2.) 

• 9sU 	
*F: 	

Date..\ 

• 

 ... 	CtIO 

(i) 	Ai ... 	•.. 	. 	..• 	... 	
S 	'.. 	.. 	.. 	... 

(ii) *Act • 	

... 	/ 	

•• 0 	 .*Sccti0n". 	... 	
•.• 	/ 	... 	.. 	... 	 ... 	... 

A ct.. 	•.. 	•.. 	 .•• 	

•.. 	• ..* ScCt1011S 	•.. 	
... 	/ ... 	 ... 	.•. 	... 

(iv) *Othcc Acts & Sections. ,: 	... 	... 	.•• 	.•• 	••• 	.•. 	.• 	... 

Geucult Dhuy RcfC(e11 	tnUy no... 	 ... 	..• 	
.. Tiin ... 	.. \ 

(b 	OcculrCllCC.0f olrciice :DaY 	
..,*DalC ..' 	

.iijncL  

(c) I1fOfl1tî 	cccCiVCd Date .. 	 •• 	
Time...0 

C: 1 	. 	
•• 0 

at the Police St1tiO1l 

	

4 Type of j[oiin:tU°fl 	
WiitUm/O/al 	

. 	 p 

	

5. Place of OcutrC1lce : 	
(a) Di reetio1 and Distance trout 1'. S.... \ 

	 '. 

'AddreSS.. 	
•.. . 

Bent No... 	... 

in case outside limit of this police Station then 

the tianie of P. 3.... 	•.. 	.1 	• . 	... 	
.. usuiet••• 	... 	... 	

... 

6. 	CotflPIt11uh1t ill FoW3flt 	 S 	

-6 

aIfle... 	
•.. 	

f•"• 	. 	. 

tather'S11' 	Name . 	
'... 	

.•. 

	

... 	... 

DateIYCat of Birth... 	 ... 	... 	
..• 	..• 	... 	... 	... 

NatiOthtY... 	
... 	... 	.. 	... 	 ... 	..• 	... 	..• 

t 

(c) ltspOrt No... 	 ••• 	
•• .DatO of SUU 	

• .. liacc of issue 

OecUPLnufiL 

AddreSS... 	. 	 L. 
t with Io 	

.. 

7. 1 	i is of kioWitfSU p :
tcdI uttkstoW'I aCCUSUI U particu 

).t 	

lars  : 

_' .&,, _b* 	

, 	,r,.''" •'' 	 ••_ 	• 

iL 

' 

( Attach sepataiC sheet if iicccSS1tY ) 



4 o' 	 '(1xsmfj 5D. 
INDIAN COUNCIL. OF AGRiCULTURAL. IUiSEARCLI 	

/ ICAR 
RESEARCH cc*u'LEX FOR N. • H • iwuIori 
I*jfOX ROAD I BARAPAIII..793 103. 	 4a-. -7 - 

• 	
No.RC(0)38/98 	 Dated Berapant,tho 3 tTh August1 95, 

• 	•: SLRA_ft 

Consequent upon the criminal offence oonimttte1l\by Sri. Puntras 
DO Bama, Casual Worker (Temporary Sttue) XCAR Tripirè•. Centre and his 
West undex' section 394 X.P,C. by UfficerLn hozg, ast Agartala 

• 

	

	Police StOtjOfl vjde his report dated 13.5995 addresàed, to the 
J*nt Director, ICAR Rae, Complex for NEW Region, Tripaentre, 

• 

	

	flest Tzipura, Sri. Punirem Dab Barma, Casual Worker(TpOrary Status) 
tehoreby terminated from service with effect from the dtà, f 
completion of one month from the date of receipt of this r 	as per 
terms & conditions laid down 'in granting h1a Temporary Status ttde 
this Office order Iio.RC(0)14/95 dated t 214,95 0  

DIREcTOR 

Sri. Puniram Deb B.rns, 
Casual Worker(Tempozsry Statue) 
Through Joint Director, ICAR 
Ree1 Complex, Tilpura Centre, 

• 	
Cop), to I. The Joint Director, ICAR Rae. Complex for NER Regton, 

• Tripure Centre, West Tripura, Mlonjwith the copy of the termination order in original. He may hand over the order to Sri. Punixas Dab Darma after obtaining proper receipt 
with date which may please be forwarded to this office 
for record. 

• 	 '• 

(s.LASKAR) 
DIRECTOR 

• 	: 	 ••• 

I 
/1 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

O.A,No.268 of 1995 

Sri Punii'am Deb Barma 
	 Petitioner 

Versus 	 S 

The.Secretary, ICAR, Krishi Bhavan, 
	Respondents 

New Delhi and others. 

In the matter of - 

A rejoinder by the Petitioner to the 

written statement submitted by Respondents 

No.1 to 3/better statement. 

The humble Petitioner above-named Most 

Respectfully submits as follows:- 

That the Petitioner has gone through the written 

statement submitted by Respondents No.1 to 3 with 4he 

assistance of his learned Counsel and he has understood the 

same. 

That the grounds taken by the Respndents to 

substantiate their action against the Petitioner is in 

paragraph-6 of the written statement,whereln it has been 

stated inter-alla that the Petitioner has committed an 

offence under Section 394 I.PC. and also that he attempted 

to murder someone, whereas the Petitioner is not a FIR named 

and there was no allegation that he attempted to commit 

murder. In any event it appears that the Respondents took 

000  2. 
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decision to remove the Petitioner from service ostensibly 

by way of punishment and that has been done without afford-

ing the Petitioner any opportunity whatsoever to defend his 

case. One month's notice may be sufficient to terminate the 

service of a person but the termination can not be taken as 

a camouflage to punish somebody. It is unfortunate that 

without any enquiry or without any offence provod against 

the Petitioner, the Respondents have gone to the extent of 

saying that the Petitioner has committed criminal offence, 

which is yet to be proved against the Petitioner. 

3, 	That this is more than sufficient to hold that 

the termination is a removal or dismissal from service 

without any ro3sonable opportunity given to him. The 

Respondents have miserably failed to understand the 

distinction between the termination simplicitor in accordan 

-Ce with the terms of service.( if any at all ) and rnoval 

from service by way of penalty. 

4 • 	That in paragraph-lO the Respondents have 

averred that they did not consider to hold any enquiry 

in respect of the allegation against the Petitioner on 

ground that they got report from the Joint Director and 

Police. It shows the utter ignorance of the Respondents 

in regard to matters like one at hand. Ignorance of law 

is however no excuse, particularly when it is an omploy 

and a public body established under a statute of the 

Union Logiflaturo. The Respondents must act reasonably, 

fairly and in accordance with the law. An administrative 

order can not be arbitrary whereas the present decIsion to 

purportedly terminate the service of the Petitioner is 

... 3. 
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arbitrary and is also justiciablo. It is malicious also 

and what has been done in the case of the Petitioner is an 

exercise of power with malice. 

That the Petitioner is absolutely innocent and 

the allegation against him is absolutely false, fabricated 

and concocted. 

S 

That in view of the above the petition of the 

Petitioner deserves to be allowed by granting the relief 

prayed for by the PetitIoner in his petition to this 

Hon'ble Tribunal. 

70 	 That the rest would be submitted orally at the 

hearing. 

VERIFICATION 

I, Sri Puniram Deb Barrna,. son of Sri Mahim Chandra Deb 

Barma, aged'L years, by professthon- Unemployed,resident 

of village- Krishnamohan Kobra Para, P.O. Lembucherra,P.S. 

East Agartala, District- Wdst Tripura, do hereby verify 

that the contents made above are true to the best of my 

knowledge and belief and I have not suppressed any material 

f acts. 	 - 	•. 

Date:- 	March,1997. 
Signature of the Petitioner 

To 
The Registrar, 
Central Adminictrative Tribunal, 
Guwahati Bench, Rajgar Road, 
Bhanpagarh, Guwahat-781 005.. 

Copy to :- 
1. The Central Govt.Standing Counsol,Central 

Administrative Tribunal, Gauhati Bench,Gauhat 


